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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

-AL 

2 •RD& DATED 247-2e3. -- -_--.-_-.--.. 

Heard Mr..P.yadt3V, Learned 

Counsel ajear1flY for the ApliCdflt and 

Mr. R. C. Rath, 1 eacn ed 3tanding C.wiS el for 

the jailways (on whom a copy of this 

original ApliCati.n has )e1 served)•fl the 

qustion of admission. 

This ,riginal Apj.licati*fl has been 

filed by the APP1iC&lt seeking emp1oymt on 

compassion ate groUnd for one of the wards 

of the deceased who died while in service 

in the year 167. The Applicant has failed 

to make out any prima facie case for 

admission of this Original ApplicatiOn 

filed in the year 21013,whefl the death 

ccurred in the year 197.L.earned counsel 

for the Applicant has also failed to 

ir.duce the rebbilitati•fl Scheme under which 

the applicant seeks for relief. 

In the said premises,we See no merit 

in this 	and the same is dismissed at the 

arimission stage. 

S8id copies of this order al.ngwith 

copies of the CA to the Resp.fldtS and free 

copies of this ax:i3gia order be given to 

1arned counsel-for beth sides. 
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